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To,
The Registrar,
The National Green Tribunal,
Principal Bench,

New Delhi E-mail- judicial-ngt@gov.in

Sub: Status report in compliance of order dated 27.04.2023 passed by Hon’ble NGT, New
Delhi in the matter of O. A. n0.649/2022 (Narendra Pratap Singh V/S CPCB).
Sir,
In compliance to the order dated 27.04.2023 passed by the Hon'ble National Green

Tribunal, New Delhi in Original Application No. 649 of 2022 Narendra Pfatap Singh
Versus Central Pollution Control Board & Anr., Status report on behalf of UPPCB is being
annexed herewith and forwarded to you with the request that the same may be placed before
the Hon'ble Tribunal.

Yours Sincerely

Enclosure- As above @

(Radhey Shyam)
Regional Officer
Copy to:
1. CEO-1, U.P. Pollution Control Board, Lucknow for information and necessary action
please.

2. Shri Pradeep Misra, Adocate on Record, Hon’ble Surpeme Court/NGT, New Delhi
for Persual and necessary action please.
3. Law Officer-1, U.P. Pollution Control Board, Lucknow for information and

necessary action please,
== [ é,]
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Regional Officer
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH,
NEW DELHI

Original Application No. 649/2022

Narender Pratap Singh ...Applicant

Versus

Central Pollution Control Board & Anr. ...Respondents

In Re: Status report in compliance of order dated 27.04.2023 passed by
Hon’ble NGT, New Delhiin O. A. NO.649/2022

A. The Hon'ble in the matter of NGT O.A. No. 649/2022 (Narendra Pratap Singh
Vs CPCB & Anr.) vide its order dated 27.04.2023 has directed that:
“.........1. In compliance to order dated 28.03.2023 report has been filed by

2. In its report the UPPCB has made a request for grant of four weeks

time for submission of final report along with awaited soil samples analysis
report and the recommendations with the scope of further improvement by the
unit.
3. The request for grant of four weeks time is declined. However, one weeks
time is granted for the purpose and the report be submitted within the period of
one week.
4. The project proponent was required to develop 33% green belt and in its

report the Joint Committee has mentioned that the compliance with conditions
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for development of 33% green belt has not been made. Leamed Counsel for
respondent no. 5 has submitted that the project proponent has deposited the
requisite amount with the Divisional Forest Officer, District, Gautam Buddha
Nagar for carrying out the requisite plantation. 5. In the present case
environmental compensation of Rs. 7,03,125/- was imposed vide order dated
19.01.2023 which was deposited by the project proponent. The amount of
environmental compensation realized from the project proponent is also ordered
to be transferred to the Divisional Forest Officer, Gautam Buddha Nagar and the
amount of environmental compensation be also utilized for carrying out

plantation for protection and improvement of environment in the area.

B. Action taken by UPPCB (Nodal Agency)

I.  Analysis reports received from lITR, Lucknow is annexed as Annexure-
1. This is to clarify that test reports received from lITR, Lucknow are
not based on leachable concentration limits [Toxicity Characteristic
Leaching Procedure (TCLP) or Soluble Threshold Limit Concentration
(STLC)] and Total Threshold Limit Concentration (TTLC) method as
required in Class A and Class B of Schedule Il of Hazardous & Other
Waste (Management and Transboundary Movement) Rules, 2016.

. In compliance of Hon’ble Tribunal's orders dated 27.04.2023,
Regional Officer, UPPCB, Greater Noida has made a request vide
letter dated 27.04.2023 and 01.05.2023 to Chief Environmental

Officer (Central Laboratory), Lucknow for making payment against
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invoice dated 26.04.2023 of IITR, Lucknow for testing of samples

based on leachable concentration limits [Toxicity Characteristic

Leaching Procedure (TCLP) or Soluble Threshold Limit Concentration

(STLC)] and Total Threshold Limit Concentration (TTLC) method as

required in Class A and Class B of Schedule Il of Hazardous & Other
Waste (Management and Transboundary Movement) Rules, 2016,

copy of same is attached as Annexure-2.

IITR, Lucknow vide its e-mail dated 02.05.2023 informed that the

submission of the analysis report based on TCLP/ STLC/ TTLC would

take 06 weeks from the date of receipt of payment and it would not
be possible for CSIR—IITR to submit the analysis report by 09.05.2023,

Copy of same is annexed as Annexure-3.

Chief Environmental Officer (Central Laboratory), Lucknow vide email
dated 03.05.2023 informed to lITR, Lucknow that payment of invoice
dated 26.04.2023 has been sent to IITR on dated 02.05.2023, copy of
same is annexed as Annexure-4.

As per communication with IITR, Lucknow, it would take 06 weeks for
submitting analysis report.

In compliance of Hon’ble NGT order dated 27.04.2023, Regional
Officer, Greater Noida has made request letter vide letter dated

01.05.2023 to Chief Environmental Officer (Circle-1), UPPCB, Lucknow

b
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for taking necessary action to transfer the amount of environmental
compensation to the Divisional Forest Officer, Gautam Buddha Nagar,
. whichis realized from the project proponent, copy of same is annexed

as Annexure-5.
VIl. The process of transfer of the EC amount to the Divisional Forest
Officer, Gautam Buddha Nagar has been initiated by UPPCB,

Headquarter, Lucknow.

Above status report is being submitted for kind perusal and
necessary action please.

(ANSHUL SHARMA) (D. K. GUPTA)

AEE EE

REGIONAL OFFICER

e
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Report no: TS-4123 (I-VIID)

Report Signed by: Dr. D.K. Patel

Your reference no. letter: 1770 / NGT-59/22 Dated: 18.03.2023
Sample collected by: Sponsor

Sample and plan procedure: Soil Sample

Date of sampling: 17.03.2023

Environment condition during sample: Normal

Sample condition: Unsealed

Source of sampling: Regional Officer, U.P. Pollution

Control Board, Greater Noida
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S. CSIR-IITR

No Code:- Description of work

1. | TS-4123 (D) ETP (Effluent Treatment Plant) Sludge in M/S U.P. Asbestos Ld. Dadri, Greater Noida

2. [ TS-4123 (1) Asbestos broken sheet/residues in premise M/S U.P. Asbestos Ltd. Dadri. Greater Noida

3. ] TS-4123 (I Soil sample Ground | Vill-Bisahda Gr. Noida

4. | TS-4123 (1V) Soil sample, near gaushala, vll- Bishada Gr. Noida

5. | TS-4123(V) Soil sample near Safe express pvt. Itid.warchouse vill- bisahda Gr. Noida

6. | TS-4123 (VD) Soil sample near Maharana restaurant, vill- bishada, Gr. Noida

7. | TS-4123 (VID Soil sample near Maharana restaurant, vill- bishada, Gr. Noida

S. | TS-4123 (VI Soil sample near Raghav welding works vill- bishada, Gr. Noida
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Date: 17.04.2023

ANALYSIS REPORT
1. Sample Registry No. TS-4123 (1, 11, 11, IV, V, VI, V11, VIII)
2. Nature of Sample Sludge and soil samples
3. Sealed/Unsealed : Unsealed
4. Number of samples : 8
5. Date of Collection 17.03.2023
6. Date of Analysis 13.04.2023
7.

8. Method of analysis

Parameters to be analysed

pH, Moisture, Asbestos quantification,
Heavy metals (Iron, Nickel, Copper, Lead,
Chromium, Arsenic, Cadmium)

As per APHA accept Asbestos

9. Sample collected by Sponsor

10. Results
CSIR-IITR Code Parameters

pH Moisture | Asbestos | Iron Nickel Copper Lead Chromium | Arsenic Cadmium
Y% fibre/g mg/Kg mg/Kg mg/Kg mng/Ke mg/Keg mg/Kg mg/Kg

TS-4123 (1) 12.2 7.7 1000 | 414.00 | 23.43 9.58 25.80 16.24 8.10 2.86
TS-4123 (I1) 9.7 0.0 ND 412.50 | 66.81 | 20.85 | 21.60 43.47 5.50 2,28
TS-4123 (111) 9.1 | 00 | 5000 |414.00 | 22.27 | 174 | 1432 | 8.8 8.96 | 1.06
TS-4123 (V1) 8.4 0.0 1000 | 415.50 | 23.01 | 19.35 | 18.90 10.29 9.02 1.24
TS-4123 (V) 8.2 0.0 1000 | 415.50 | 22.36 255 16.95 20.26 5.76 1.60
TS-4123 (VI) 8.1 6.5 2000 | 412.50 { 17.67 | 1845 | 15.75 15.73 7.83 1.23
TS-4123 (VID) 8.3 0.0 ND 412.50 | 20.26 | 20,25 | 19.35 19.66 6.21 1.38
TS-4123 (VIID) 7.8 0.0 1000 | 414.00 | 20.80 | 26.55 | 16.50 19.47 6.68 1.35
ND: Not detected :
Instrument used AAS for Fe, Ni, Cu, Pb, Cr and Cd metal analysis.
Instrument used ICP-MS for As analysis

CSIR-IITR Code

Description of work

TS-4123 (1)

ETP sludge in M/S U.P. Asbestos Ltd. Dadri, Greater Noida

TS-4123 (1)

Asbestos broken sheet/ residues in premise M/S U.P. Asbestos Ltd. Dadri,
Greater Noida

TS-4123 (1)

Soil sample Ground 1 Vill-Bishada Gr. Noida

TS-4123 (VI)

Soil sample near Gaushala, Vill- Bishada Gr. Noida

TS-4123 (V)

Soil sample near Safe express Pvt.Ltd. warehouse Vill- Bishada Gr. Noida
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TS-4123 (VI) Soil sample near Maharana restaurant Vill- Bishada Gr. Noida o

TS-4123 (VII) Soil sample near Maharana restaurant Vill- Bishada Gr. Noida
TS-4123 (VIII) | Soil sample near Raghav welding works Vill- Bishada Gr. Noida

Note:

I. The report pertains to the sample tested only.
2. This report shall not be used or produced in fragments.
3. This report shall not be used for any other purpose than declared by the sponsor.

4. IITR is not a regulatory and certifying agency hence no part of this report should be used
for legal purposes under any circumstances.

(Dr. D. K. Patel)
Sr. Principal Scientist
Analytical Chemistry Division
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COUNCIL OF SCIENTIFIC & INDUSTRIAL RESEARCH

I 'W r CSIR-INDIAN INSTITUTE OF TOXICOLOGY RESEARCH

CSIR-IITR/RPBD-21/2023
Date: 26-04-2023

Regional Office

Uttar Pradesh Pollution Control Board, Greater Noida
A-1, First floor, Commercial Complex

Beeta-2, Greater Noida

Gautambudh Nagar

Kind Attn.: Shri Radheyshyam, Regional Officer

Invoice
S. No. Description of work Quantity (@ Ratec per sample Amount(Rs.)
1. Processing as TCLP method 14,000/- per sample X 8 1,12,000/-
and analysis of heavy metals
(Iron, Nickel, Copper, Lead,
Chromium, Arsenic, Cadmium) 8
samples
2. Asbestos quantification 10,000/- per sample X 8 80,000/-
3, pH & Moisture 2,000/- per sample X 8 16,000/-
Total value Rs. 2,08,000/-
GST @ 18 % Rs. . 37,440/-
Grand Total Rs. 2,45,440/-
Rupees Two lakh forty five thousand four hundred forty only

*Analysis of pH, Moisture and Asbestos quantification will be done directly. Samples for heavy metal
analysis will be processed using Toxicity Characteristic Leaching Procedure (TCLP) method and
quantified through AAS/ICP-MS.

*Time required for analysis: - 6 weeks from the date of payment received.

Payment Terms: - 100% in Advance

Payment details:

Beneficiary name: Director, Indian Institute of Toxicology Research
Bank name: State Bank of India, IITR Branch, Lucknow

Bank A/c no: Saving Bank A/c 30267685340

IFS Code: SBIN0014626

MICR Code: 226002076

CSIR PAN No: AAATC2716R;

GST Reg. No. 09AAATC2716R4ZA

TDS: CSIR-IITR is a TDS exempted institute. No TDS shall be detected against the payment.
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" RPBD IITR

CSIR-IITR: Response to UPPCB: Teslireg 1)" samples - rogreaternoida@uppcb.in - UP Pollution Control Board Mail

o323, 11:05 AM 3

< B ——

2 May 2023, 12:45 (22 hours ago)

to me, CEO, CEO, MS

Dear Sir,

1. As informed earlier also, while giving the invoice (please refer to invoice no. CSIR-IITR/RPBD-21/2023, dated 26.04.2023) the
submission of the analysis report would take 6 weeks from the date of receipt of payment. It would not be possible for CSIR-IITR to

submit the analysis report by 09.05.2023.
2. Further, we are still waiting for receipt of the analytical charges (Rs. 2,08,000/- +GST @ 18% = Total payable amount Rs. 2,45,440/-

only).
3. Itis suggested that UPPCB may please consider sharing the name, designation, and complete contact details (preferably

landline/mobile no.) of atleast one NODAL officer with whom Team CSIR-IITR may liaison on this subject. This may make the
correspondence seamless and facilitate much more effective coordination.

This is for your kind information and needful action please,
Thanking you,

KC Khulbe

A g

Dr KC Khulbe :

T, THUM IIoHT U9 IR e gy

Head, Research Planning & Business Development Division
CSIR-INDIAN INSTITUTE OF TOXICOLOGY RESEARCH

etz Ham, 31, FgTe mid 7w, sRemE-226001, YRG

Vishvigyan Bhawan, 31, Mahatma Gandhi Marg, Lucknow-226001, India
Tel: +91-522-2628228; Fax: +91-522-2628227; www.iitrindia.org

3

: F?Psf//mail.google.com/mall/u/O/#inbox/FMfcngsmNNqspPDbRsquFF BdvDvXws
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' M&. 245 PM Regarding payment - rogreaternoida@uppcb.in - UP Pollution Control Board Mail

‘ Awwsm-\i

Regarding payment Extemal inbox

CEO Lab Wed, 3 May, 17:10 (21 hours ago)
G to rpbdiitr, CEO, me

Sir,

Please refer to your invoice dated 26 04 2023 for payment of Rs. 2. 45 440/(Rs. Two Lac Forty Five Thousand Four Hundred Forty
only) against TCLP test of metals in solid samples sent to your esteemed organization from our Regional Office, Greater Noida. This is to
inform you that after deduction of 2% GST from total invoice amount. payment of Rs 2,41,280/-(Rs. Two Lac Forty One Thousand Two
Hundred Eighty only) has been sent to you on dated 02.05.2023 through RTGS no IOBAN23122302401. You are requested kindly to
analyse the sample and send the report to Regional Officer, UPPCB, Greater Noida before 09.05.2023. The matter is related to Hon'ble
NGT, New Dethi 8 timebound.

Regards
— RAM GOPAL
UPPCE CEO (Central Laboratory)
U P Pollution Control
e~ 1
Amv, Board

s\"'/" TC-12 V Vibhuti Khand
Gomti Nagar Lucknow

E-mail:ceolab@uppcb.in;
Website-www. uppch.com
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... 4. The project proponent was required to develop 33% green belt and in its report the Joint
Committee has mentioned that the compliance with conditions for development of 33% green
belt has not been made. Learned Counsel for respondent no. 5 has submitted that the project
proponent has deposited . the requisite amount with the Divisional Forest Officer, District,
' Gautam Buddha Nagar for carrying out the requisite plantation.

5. In the present case environmental compensation of Rs. 7,03,125/- was imposed vide order
dated 19.01.2023 which was deposited by the project proponent. The amount of environmental
compensation realized from the project proponent is also ordered to be transferred to the
Divisional Forest Officer, Gautam Buddha Nagar and the amount of environmental
compensation be also utilized for carrying out plantation for protection and improvement of
environment in the area.

6. The Divisional Forest Officer District, Gautam Buddha Nagar is directed to undertake visit to
the premises of the respondent no. 5 and adjoining area and to submit detailed action plan
regarding plantation required to be carried out with specific timeline, budgetary allocation,
species to be planted for ensuring compliance with EC condition of 33% green cover and taking
of remedial measures for remediation of the affected area by way of plantation, cleaning of the
drain and reclamation of soil including development of a nursery in the premises or nearby area

of the factory. ..."
e A0 XTSI BRA ARIERYT gRT TIRG IWRIEd ¥ & U H HEd oo

TR foro, I e, T, HgETIR gRT ST Rl AT ggiavei e
0 7.03125/— B VARG TAIRNGR), SFUS TOAGETR Pl ERICRG B Y
el @1 PSR TR @ B B | FUTR FATT BT § B 3M0T0 o 649 /2022
F W0 =IATerd § GAATs ¥ orTel [ 00.05.2023 B FEIRT @ T g

ﬂa'cﬁ?i,
7118\ Y%
goH0 T4 faie SURIGAraNR |

TR —yry fRIeR) Aeied, W-Ue TIAgE-TR $I A0 T SR SiferdRor g
300 W0 649 /2022 = UAW Rig g9 B ygmur fmwr 9 T o=y #
giiRe arger famid 27.04.2023 1 BRI el @R AT &g Aax IR |

N--=

S




694

Item No. 6 (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
. PRINCIPAL BENCH, NEW DELHI.

(Through Physical Hearing with Hybrid VC Option)
Original Application No.649/2022

Narender Pratap Singh ...Applicant

Versus
Central Pollution Control Board & Anr. ...Respondents

Date of hearing: 27.04.2023

CORAM: HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER.
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER.

Applicant: ' None.

Respondent: Mr. Vikrant Pachnanda, Advocate for Respondent No.
1-CPCB (through VC).
Mr. Pradeep Misra, Advocate for Respondent No. 2-
UPPCB (through VC).
Mr. Nalin Kohli, Advocate alongwith Mr. Ankit Roy,
Advocate for Respondent No. 5-the Project Proponent.

Application under provision of the National Green Tribunal Act, 2010.

1. In compliance to order dated 28.03.2023 report has been filed by
UPPCB vide email dated 11.03.2023.

2. In its report the UPPCB has made a request for grant of four weeks
time for submission of final report alongwith awaited soil samples analysis
report and the recommendations with the scope of further improvement by
the unit.

3. The request for grant of four weeks time is declined. However, one
weeks time is granted for the purpose and the report be submitted within the

period of one week.
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4, The project proponent was required to develop 33% green belt and in

its report the Joint Committee has mentioned that the compliance with

conditions for development of 33% green belt has not heen made. Learned

Counsel for respondent no. 5 has submitted that the project proponent has

deposited the requisite amount with the Divisional Forest Officer, District,

Gautam Buddha Nagar for carrying out the requisite plantation.

S. In the present case environmental compensation of Rs. 7,03,125/- was

imposed vide order dated 19.01.20>23 which was deposited by the project

proponent. The amount of environmental compensation realized from the

project proponent is also ordered to be transferred to the Divisional Forest

Officer, Gautam Buddha Nagar and the amount of environmental

compensation be also utilized for carrying out plantation for protection and

improvement of environment in the area.

6. ' The Divisional Forest Officer District, Gautam Buddha Nagar is

directed to undertake visit to the premises of the respondent no. 5 and

adjoining area and to submit detailed ‘action plan regarding plantation
required to be carried out with specific timeline, budgetary allocation,
species to be planted for ensuring' compliance with EC condition of 33%
green cover and taking of remedial measures for remediation of the affected
area by way of plantation, cleaning of the drain and reclamation of soil
including development of a nursery in the premises or nearby area of the
factory.

7. Respondent No. 5 the project proponent is also directed to file an
additional affidavit giving details of the CSR activities already undertaken/to
be undertaken and steps taken for ensuring use of PPE by its workers and
their regular medical checkup. Additional affidavit by respondent no. § be
filed within one week by email al judicial-nglEgov.in preferably in the form of

searchable PDFF/OCR supported PDI and not in the form of image PDF.



696

O. A. No. 649/2022 ~ Narender Pratap Singh Vs Central
Pollution Control Board & Anr.
-3-

8. List the matter for further consideration on 09.05.2023.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

April 27, 2023
N



